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 sion  bas  spread  in  edieining  pcgas;
 fang  there  is  panic

 ane  ।
 the  पिन

 rity  community,  Let  the  Government
 make  a  statement  in  the  House  as  to
 the  situation  and  the  steps  taken  te
 maintain  peace  and  tg  rehabilitate
 the  victims.

 PROF.  MADHU  DANDAVATE  (Rak
 apur):  I  suggest  two  issues  for  inclu-
 sion  in  the  next  week’s  business  of
 the  House.

 (1)  Restriction  on  police  officials
 to  meet  the  press,

 It  hag  been  reported  that  the  Delhi
 Police  Commissioner  has  issued  a  cirt-
 cular  restricting  the  police  officers
 below  te  rank  of  Deputy  Commissioner
 ef  Police  and  Additional  Deputy
 Commissioner  of  Police  from  direct.
 ly  communicating  with  pressmea

 It  is  feared  that  the  circular  is  in-
 tended  to  concern  the  real  crime  situa-
 tion  in  Delhi  ana  the  failure  of  the
 police  to  prevent  the  crimes.

 The  Home  Minister  should  make  a
 clear  statement  in  this  régard.

 (2)  Proposesd  hike  in
 fares.

 railway

 It  has  been  widely  reported  in  the
 press  that  with  a  view  to  make  up  the
 growing  financial  burdens  on  the  1a.!-
 ways  and  particularly  the  expenditure
 for  the  renewal  of  railway  iracks
 there  is  a  possibility  of  ;  steep  rise
 in  the  railway  fares.

 The  Minister  of  Railways  should
 make  a  Statement  clarifying  whether
 the  reports  abeut  tne  proposed  rise  in
 railway  fares  is  correct  and  whether
 the  increase  is  likely  to  be  eflected
 through  an  executive  order  without
 bringing  the  matter  before  the  Parlia-
 ment,

 “SHRI  BHISHMA  NARAIN  SINGH:
 I  am  thankful  to  the  hon.  members
 for  the  points  that  they  have  raised.
 I  will  go  through  the  proceeaings  and
 see  whether  those  points  are  worth
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 ELECTION  TO  COMMITTEE

 CaRpDAMOM  BOARD

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 KHURSHEED  ALAM  KHAN):  I  beg  to
 move;

 “That  in  pursuance  of  sub-secr
 tion  (3)(c)  o¢  Section  4  of  he  Car-
 damom  Act,  1965,  the  members  of
 this  House  do  proceed  to  elect  in
 sueh  manner  as  the  Speaker  may
 direct,  two  member,  from  among
 themselves  to  serve  aS  Members  of
 the  Cardamom  Board,  subject  to
 the  other  provisions  of  the  said
 Act.”

 MR.  CRAIRMAN:  The  question  is:
 “That  in  pursuance  of  sub-section

 (3)(c)  of  Secfion  F  of  the  Cardamom
 Act,  1965,  the  members  of  this  House
 do  proceed  to  elect,  in  such  manner
 as  the  Speaker  may  airecst,  two
 members  from  among  themselves  1o
 serve  ०0  members  of  the  Cardamom
 Board,  subject  to  the  other  provi-
 sions  of  the  said  Act.’

 The  mofion  was  adopted.

 14,58  brs.

 BURMAH  OIL  COMPANY  (ACQUI
 SITION  OF  SHARES  OF  ALL  IN-
 DIA  AND  OF  THE  UNDERTAK-
 INGS  IN  INDIA  OF  ASSAM  OIL
 COMPANY  LIMITED  AND  THE
 BURMA  OIL  COMPANY  (INDIA

 TRADING)  LIMITED)  BILL*

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  P.  ८  SETHI):  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  pro-
 vide  in  the  public  interest  for  the  ac-
 quisition  of  the  shareg  of  Oil  India

 नन  -~


